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1W THE cjqrpj ?.UIINISTRATIVE TRIBtJNr HYDERA3AD BENCH AT HYDERA BAD 

O.A.NQ. 6I 	/93 	 P 
I 

tween: 	 bate of Order: 6fl93 

Divisional Failtay Manager, () 
South Central Railway, Secunderbad, 

Permncnt T.7-y Inr-'rctor (Cob) 
S.C.Rly, Seáunderabatj. 
chieü Signal.  Inspector, 
Signal & Telecomunication repartrnent, 
S.C.Rly, Secunderabad. 

APplicants. 

and 

1.jc.  2. Presiding Officer, Labour Court, 
Narayanaguda, h.P. Hyderabad. 

Respondents. 

Per the ipplicantsL Mr.N.I:.Devraj, SC for Plys. 

For the Respondentsg 

CRAMS 
THE HONT BLE LB. JUSTICE V.tJEELAERI FAQ VICE CHAIRMAN 

AND 

THE HON'BLE MIt.P.T.TIRUVENGAflN : ?IEI'1BEi:(ADI24) 

The Tribunal made the following Order;— 

Admit. The operaion of the order dated 11-3-.2 

in C.M.P..No. 	1 1_/83 is suspended until further orders. 

Issue notice to the Respondents. 

Post the case on 6,9.93. 

To 
The Divisional Railway Manager (B.G) S. C.Rly, Secunderabad. 
The Permanent way Inspector (con) S.C.Rly. Secunderabad. 
The Chief Signal Inspector, Signal & Telecomnunication 
Department, S.C.Rly, Secunderabad. 

4, The Presiding Officer, Labour court, Narayanaguda, Hyderabad. 
One copy to Mr.N..R.Devraj, SC for Rlys. CAT.Fiyd. 
One copy to Mr. 	• 
One spare copy. 
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IN THE CENTRAL ;.D'iINI STRATIVE TU BIJNAL 
HYDERABAD BENCH AT HYDERABAD 

THE HON'BLE Mfl.UUSTICE V.NEELADRI £<AO 
VICE CFIaIRNAN 

AIJD 

THE HON'BLE M$A.B.GORTY : MEMEER(AD) 

THE HON'BLE kQ.T .CHANDRASEKHAR REDLY 
j 	 MEMBER(J) 

1NID 

THE HON'BLE MR.P.T.TIRUVENGADjSJ4 ;M(A) 

Dated ; 	-1993 

OPDER/JUtGMENT: 

C.A. No. 

in 

O;A.No. 6111cj 

T•A.No. 	 •(.; 	 ) 

Admitted and Interim directions 
issued 

Alloc'kd 

Disp/Dsed of with directions 

Dis issed 
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